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RA 206/96 in OA 2113/95 Dated; 15'^ [

Hon'ble Smt.Lakshmi Suaminathan, flamb er (3)

rirs Nirmal Gupta T
u/o Mr. D.O, Gupta, ' ^
4/32-A, Punjabi B agh , N au Delhi, :

(RA filed by the applicant) ...Applicant

Us.
i -

1, The Sace et ary(Educ ation) '
Gout, of NCI of Delhi

5, Sham Nath PlaP g, Delhi, I :

2, Tha Director of Education, : ' :
Govt.of NCT of Delhi ,01d 2actt. ,
Delhi. ' ■

3, The Principal '
Gout. Comp. (Modal) Sr. ;!
Sr. School for Girls No. 2,
Nau Delhi. -T "

... Rospondant s , ; :
1  l'

ORDER (Bv-Circulation )
I  '

This is a R. A bearing No. 206/96 filed by thp ^ ■

applicant for reuiau of the order dated 1 1, 10, 1996 in OA i"'

2113/95,

2, I have carefully perused the reviau apolicatlon ''

No error on the f ac a of the record has been pointed Qut in ■

the R, A, or any other grounds to warrant reuieu of the

impugned ordef under^ provi sionsof Ordar 47 Rulo 1 C FC read ;

with Section 22(3)(f) of Admini stratiu a Tribunals Act.,1985®

The applicant has made a request to the Hon'blo Chairman, ;

C AT as f ol lows

"..to kindly reuieu the procedures and attitude;-. ^
in uogua in C AT in cases in general and cho cqb:'
of the applicant in particular and to granc "
suitable relief in her case in tho instant
in respect of the items excluded from considas
ation by the Hon'ble Judge at the tine of
delivering the judgment,'*

the above, it is claar that thora is he : '

merit in this R.A^ asjno error has been pointed out. It is
relevant to note that the applicant has not even stated that. A

As



-2- f>\
tha decision dated 11.10,1996 is erroneous but oht/tha
ildniinistrative Tribunals Act and procadureSarc yrong,

4, In tha light^uhat has been stated abov^ R. A. r3jo

Ornt, Lakshmi Suaninathan)
Mamb ar (J)

sk


